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Mr.P.A. Prabhakaran, far
the applicant. Mr.Ravi Shetty,
Counsel for the Respondents.

Adjourned to 10.3.2008
1 to wverify further development in

1 the matter. a :
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shri R.K.Shetly counsel for the

Ar ne B5% ‘jlz) Q"ﬁ . respondsents.

- Last opportunity is given
| to the applicant. List the case
for orders on 7.4.2000.
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